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The Goa, Barge (Taxation on Goods)
(Amendment) Bill, 2021

(Bill No. 41 of 2021)

A

BILL

further to amend the Goe, Daman and Diu Barge
(Taxation on Goods) Act, 1985 (Act 22 of 1985).

(4 ••••..

BE it enacted by the Legislative Assembly of Goa
in the Seventy-second Yearof the Republic of India
as follows:-

1. Short title and commencement.- (1) This
Act may be called the Goa Barge (Taxation on
Goods) (Amendment) Act, 2021.

(2) It shall come into force at once.

2. Amendment of long title.- In the Goa,
Daman and Diu Barge (Taxation on Goods) Act"
1985 (Act 22 of 1985) (hereinafter referred to as'
the "principal Act"), in the long title, for the words
"Union Territory of Goa, Daman and Diu" the
words "State of Goa" shall be substituted.

3. Amendment of section 1.- In section 1 of
the principal Act,-

(i) in sub-section (1),the expression, "Darnan
and Diu" shall be omitted;

(ii) in sub-section (2), for the words "Union
Territory of Goa, Daman and Diu", the words
"State of Goa" shall be substituted,
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4. Amendment of section 2.- In section 2 of

the principal Act,-

(i) in clause (2) the expression, "Daman and
Diu", shall be omitted;

(ii) in clause (8), for the expression "Union
Territory of Goa, Daman and Diu", wherever it
occurs, the expression ot'Stateof Goa" shall be
substituted.

5. Amendment of Section 4.- In section 4 of
the principal Act, in sub-section (1), for tile words
"monthly return". the words "quarterly return"
shall be substituted.


